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(?) Building at the crossing df Ajrnal 
Khan Road and Padam Singh Road— 
There used to be a public latrins and 
a few weeper quarters at the crossing 
of Ajmal Khan Hoad and Padam Singh 
Road. This land measuring about 
38' y 60' was transferred to the Cor­
poration 8*cng\vith the services of the 
area. The latrine block was in a 
shabby condition in such a big com­
mercial area of Karol B agh. The Cor­
poration h-is I'otter utilised it b v  way 
of constructing public latrines, base­
ment, 4 5>hops and one open Air Res­
taurant at ground floor and office ac- 
commodatton at 1st floor and sold 
them under Remunerative Project 
Scheme.

(8) Building near Golcha Cmemn, 
Darya Ganj, Delhi.—There used to be 
vaccination and sanitary inspector 
office in the building near Golcha 
Cinema owned by the Corporation. 
The Building had outlived its life 
and a new building was constructed 
under Remunerative Project Scheme 
consisting of basement, 5 shop1;, and 
Halls at 1st and Ilnd floor and sold 
them.

(9) Shops in Property No. 1101, 
Main Bazar, Pahar Ganj, New Delhi.— 
This property is a transferred eva­
cuee property; it was in dangerous 
condition and was demolished. The 
Corporation constructed 26 shops on 
ground floor and 1st floor under Re­
munerative Project Scheme and sold 
them.

(f) Detailed layout plans for schemes 
Panchwati, Sector A & D Tagore 
Garden, Sector B & C Vishal Enclave, 
were approved by the Standing Com­
mittee of the Municipal Corporation 
under the provisions of section 312 and 
313 of the D.M.C. Act, 1957. No prior 
approval of the DDA/Tcrwn Planning 
Organisation under Sections 427 and 
428 were required as these schemes 
were prepared in accordance with land 
use prescribed in the Master Plan/ 
Zonal Plans. The Standing Committee 
of the Corporation is fully competent 
for approving the layout nlan.

Schemes namely: shops in Ashok
Nagar Market, Shops/flats in Ramesh 
Nagar Market. Shops/flats at Shakti 
Nagar, Building at the crossing of 
Ajmal Khan Road and Padam Singh 
Road, Building near Golcha Cinema 
and Shops in property No. 1101, Main 
Bazar, Pahar Ganj are not covered 
under section 427 and 428 of the DMC 
Act, 1957 a a they are part of already 
approved layout by the competent au­
thority. The buildings were construct­
ed as per provision^ of the Act/Bye- 
1*»wr made thereunder.
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Complaints regarding Malpractices la
Bombay Eatioaing System

3533. SHRI NIMBAL KAB: Will
the Minister of AGRICULTURE 
AND IRRIGATION be pleased to
state:

(a) whether the Government have 
received complaints that the Bombay 
Rationing System is riddled with mal­
practices; and
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(b) what measures do'es the Govern­
ment propo1i:: to take to overcome 
these malpractices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUD.!\ S 
PATEL): (a) and (b). Distribution 
of foodgrains within a State is the 
resJ;Jonsibility of the State Govern­
ment. No complaint has been receiv­
ed bv the G,'.lvernment of India re-
garding any malpractices in the 
Bombay Rationing System. How-
ever, state Governments have been 
advised from time to time to exercise 
eflecti ve supervision over fair price 
shops/ration shops and to take im­
mediate action on any complaint m 
regard to malpractices/irregularities 
committed by fair price shop/rati,:m 
.shop holders. 

Alleged interferencP. of 1.0.A. in 
India Volleyball Federation 

3535. SHRI A. K. GOPALAN Will 
the Minister of EDUCATION, SO­
CIAL WELFARE AND CULTURE be 
pleased to state: 

(a) w!lether the attention o'f Gov­
ernment has been drawn to the allega­
tion made by Indian Volleyball Fede­
ration President that the Indian 
Olympic Association is unnecessarily 
interferring into the affairs of Indian 
Volleyball Federation; and 

(b) if so, the reaction of Govern­
ment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEIPARTMENT OF L"'ULTURE 
(SHRI ARVIND NETAM): (a) The 
President of the Volleyball Federation 
of India has brought 'to the notice of 
the Government that the I.0.A. has 
not accorded recognition to this Fed­
eration. 

(b) The rival groups in the Fede­
ration are engaged in litigation and 
the matter is sub-judice. 

Relief g"iven to Disabled Persons in 
Scarcity Area of Gujarnt 

3546. SHRI VEKARIA: 
SHRI ARVIND M. PATEL: 

Will the Minister of AGRICULTU­
RE AND IRRIGATION be pleased to 
state: 

(a) i\·h2ther any gratui'.i.ous relief
Jr cash doles are given t•J disa:-iled 
persons who cannot go for work in 
the scarcity area of Gujarat; 

(b) if so, the number of such per­
sons; and 

(c) the amount allotted/given per
day to sUch persons individu:i.lly? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIG-ATION (SHRI PRABHUDAS 
PATEL: (a) Yes, Sir, 

(b) During the week ending 1-3-75,
40,3 12 persons were paid ca.sh dales. 

(c) At present cash doles are given
at the rate of Rs. 30 per month 
in case of adults and Rs. 15/ - per 
month -fn case of children. 

Beok Industry 

3537. SHRI BHAGIRATH BHAN­
WAR: Will the Minister of EDUCA­
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether Government have ta­
ken note of the fact that the book 
industry is in difficulti'es and a num­
ber of book shops are trying to quit 
the field; and 

(b) if so, what are the difficulties
of the book industry and the reaction 
of Government thereto? 




